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Act No. 8 of 19535
[ Received the assent of the President on the 5th day of August, 1953, ]

An Act to provide for and facilitate the interpretation of Rajasthan laws
and make other provisions relating thereto.

WHEREAS it is expedient to provide for and facilitate the interpretation

of Rajasthan laws, to shorten the language used therein and to make certain
other provisions relating to such laws;

BE it enacted by the Rajasthan State Legislature in the sixth year of the
Republic of India as follows:—

PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Ra)asthan
General Clauses Act, 1953.

(2) It shall come into force on the date of its first publication in the
Rajasthan Gazette.

2. Repeal.—The Jaipur General Clauses Act, 1944, the Alwar State
General Clauses Act, 1944, the Mewar General Clauses Act, 1945, the Marwar
General Clauses Act, 1948 and other corresponding laws ![in force in the

Covenanting States or in the Ajmer area or in the Abu area or in the Sunel
area] arc hereby repealed.

3. References to General Clauses Act 1897.—References made in any
Rajasthan law to, or to the provisions of the General Clauses Act, 1897 ( Act

X of 1897) of the Central Legislature shall be deemed to be references to, or
to the corresponding provisions of this Act:

Provided that nothing contained in this Act shall affect the operation
of the General Clauses Act, 1897 (Act X of 1897 ) of the Central Legislature,
with reference to such Rajasthan law, previously to the commencement of
this Act *for in the case of laws in force in the Ajmer area or in the Abu

area or in the Sunel area the commencement of the Rajasthan General Clauses
(Amendment) Act, 1957].

Rkl e .

—g

T Ly ——

1. Substituted by Section 2 of Rajasthan Act No. 45 of 1957, publisaed in Rajasthan
Gazette, Extraordinary, Part IV-A dated 24-12-1957.

2. Inserted by Section 3—:bsd.
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4. Applicationi— Unless otherwise expressly provided or unless the
context otherwise requires, the provisions of this Act shall apply—

(1) to this Act,

(11) toall Rajasthan laws [ in force in the pre-reorganisation State
of Rajasthan ] made after the commencement of this Act,

(111) to all Central Acts adapted to Rajasthan from time to time, by the
Rajasthan State Legislature,

(tv) where any such law or Act confers upon any authority a power to

make rules, regulations or bye-laws, to such rules, regulations or
bye-laws 3[x x]

(v) so far as may be, to all Rajasthan laws 3 in force in the pre-
reorgamisation State of Rajasthan ] pertaining to Lists II and 111
of the Sevenih Schedule to the Constitution made before the

commencement of this Act and to any rules, regulations or bye-laws
thereunder 3{and]

‘[(v1) to all Rajasthan laws and to Rules, regulations and bye-laws
thereunder made on or after the first day of November, 1956. ]

GENERAL RULES OF CONSTRUCTION

5. Coming into operation of Rajasthan laws.——(1) Where any Rajasthan
law made after the 4[ first day of November, 1956 ] is not expressed to
come into operation on a particular day, then it shall come into operation—

(a) if it is an Act of the State Legislative Assembly, on the day on
which the assent thereto of the 4[ Governor ] or the President, as the
case may requtre, is first published in the Rajasthan Gazette, and

(b) if it is an Act or Ordinance of the *[Governor ] or the President,

on the day on which it is first published as such Act or Ordinance in
the Rajasthan Gazette.

(2) Unless the contrary is expressed, a Rajasthan Law shall be const-

rued as coming into operation immediately on the expiration of the day
preceding its commencement.

l. Inserted by section 4 of Rajasthan Act No. 45 of 1957, published in Rajastham
Gazette, Extraordinary, Part IV-A, dated 24-12-1957.

2. Omitted by seetion 4—sbid,
3. Inssrted by section 4—<¢bid,
4. Substituted by section 4—sbid.,
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6. Ljfect of Repeui.~(1) Where any Rajasthan law repeals any enact-
ment hitherfo madc ¢r hercaiter to be made, then unless a different intention
appears the repeal siiell nat—

(a) tevive civihing not in {orce or existing at the time at which the
repeal {akes effect; or

(#) alicct the previous operation of any enacimen! so repeased or
anything duly cone or suffered thereunder; or

(¢) elicet any night, privilege, obligation or llabuily acquired,
zjaccrued] or incurred under any enactment so repealed

oo v

; W
(d) ailect any line, peralty, forfeiture or punishmeni incurred in
respect of any olience commilted against any enactment .o repealed; or

(¢) ailect any investigation, legal proceeding or remedy 1n respect
of any such rigui, privilege, culigation, liability, fine, penalty, forfeiture
or punishiment as aforesaid:

and any suci: invesugation, legal jproceeding or remedy may be iistituted,
continued or eniorced, and any such line, penalty, forfeiture or punishment,
may be imposed, as if the repealing law had not been passed.

(2) The provisions of this seclion shall also apply upon the expiry or
withdrawal cf any Rajasthan law [ as if such law had not expired or, as the
case may be, had not been withdrawn:)

Provided that the provision contained in clause (a) of sub-section (I)
shall not so apply.

7. Repeci of laws making texiual amendments.— Where any Rajasthan
law repeals aiiy enaclment by which the text of any law w:s amended by the
express omissiotn, insertion or substitution of any matter, then, unless a dif-
lerent intention zppeais, the repeal shall not affect the continuance of any
such amendment made by the enacimeni so repealed and in operation at the
time of such repeal.

8. Revival of repealed cnactment.—In any Rajasthan law made after
the commencement of this Act, it shail be necessary for the purpose of
reviving, either wholly or partiaily, any enactment, wholly or partially repea-

1

led, expressiy to siale that purpose.

9. Consiruciion of references to repeaied enactments.— Where any Rajas-
than law repeals and re-enacts, with or without modilication, any former enact-

TC— P ol T v i - - = - - T Al et st e s LAy T R - ey .
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1. Subst.tuted by section 2 of Rajasthan Act No. 49 of 1958, published in Rajastha;,
Gazette, Exiraordinery, Fait-1V-A, dated 30.12.1958.

2. Corrected vide Errata No. F. 1 {(3) Law (codi.)/70, dated 26-10.1972, published im
Rajasihan Gazeite, part IV-C, Sub-part I, Uialsary, vated 14.12-1972,
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ment or any provision thereoi, ther ceferences in any cther enac ment of 1o
any insirument tc the enactment or provision so repealed shall, uniess a dilte-
rent in‘ention appears, be construea &s references to the enactment or provi-
sion, as the case may be. so re-enacied

(0. Commencement and termination of rmc.o—ln aty Rajasthan law, 1t
sha!l be suificient, for the purpose of cxcluding the first in a series of days or
any other period of time, w e the word ‘‘from” and, for the purpose ol
inciuding the iast in a series ol days or any other period of tune, 1o use the

word fto”

11, Computation of time.—Where, vy any Rajasthan faw, any Actor pro-
ceeding is direcied or all wed to be dofte or taksnm any court or office ona
cerlain da or within a prescribed period, then, if the court or office §s ciosed
on that day or the last day of the prescribe perini, the act or procesding
shail be considered as done or taken in due time i1 is done oriaken on the
pext day wafterwards on which the court or ollice 15 opein

Provided that nothing in this section shall apply to any act or procecd-
ing to which the India Limitation Act, 1908 (L. Central] Act IX of 13U3)
appiies.

12. Meusurement of distances.~-1n the measurement of any uistance for
{he purposes of any Rajasthan law, that distance shail, unless a different
intention appears, be measured in a straight line on a horizontal plane.

13. Duty to be taken prorata.—Where, by any Raiasthian law, any duty
of customs or excise, or in the nature thereof, is leviable on any given quan-
tity, by weight, measure or value of any goods or erchandise, then a like
duty is leviable according to the same rate on any greater or less quantity.

14. Gender and number.—In ail Rajasthan laws, unless a different inten-
tion appears,—

(1} words importing the inasculine gender shall be taken to include
females; and

(2) words in the singular shall include the piural and wice versa.

POWERS AND [FUNCTIONARIES

15. Power or duly to be exercisabie from tlime 1 time.—~Where, by any
Rajssthan law, any power is conferred or any duty is imposed then, unless a
different intention appears, that power may be exercised and that duty shall
be performed from time fo time as occasion requires.

g Al . - i s At S— TR ah o L Ak R T e M
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1. inserted by section 6 of Rajasthan Act No. 45 of 1957, published in Rajasiban
Gaetite, Extraordinsry, Psrt iV-A, dated 24-12-1937.
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16, Exercise of power and rerformance of duty by temrorarv holder of
office.—~Where a Rajasthan law confers a power or Imposes a4 duty on the
holder of an office as such,.then the power may, be exercised and the duty
shall be performed by the holder for the time being of the office.

17. Power to appoint to include power to appoint e officio.—Where by any
Rajasthan law, a power to appoint any person to {1l any office or execute
any function is conferred, then, unless it is otherwise expressly provided, any
such appointment may be made either by name or by virtue of office.

18. Power to appoint to include power to suspend, remove or dismiss.—~Where.
by any Rajasthan law, a power to make any appointment is conferred, then,
unless a different intention appears, the authority having for the time being
power to make the appointment shall also have power to suspend, remove or

dismiss any person dppomted by itself or any other authouty in exercise of
that power. '

19. Substitution of functionaries.—In any Rajasthan law, it shall be sufii-
cient, for the purpose of indicating the application of a law to every person
or number of persons for the time being executing the functions of an oflice,
to mention the official title of the officer at present executing the functions or
that of the officer by whom the functions are commonly executed.

20. Successors.—In ﬁny Rajasthan law, it shall be s'ﬁfﬁcient,'f‘or the pur-
pose of indicating the relation of a law to the successors of any functionaries

or of corporations having perpetual succession, to express its relation to the:
functionaries or corporations.

21. Officsal Chief and Subordinate.—In any Rajasthan law, it shall be
sufiicient for the purpose of expressing that a law relative to the chieil or
superior of an office shall apply to the deputies or subordinatcs lawfully per-

forming the duties of that ofiice 1n the place of 11*iur superior, to prescnbe
the duty of the SUPErior.

PROVISIONS AS TO NOTIFICATIONS, ORDERS, RULKES ETC. MADE UNDER
ENACTMENTS

22. Construction of notifications, Orders, ete. issued or made under enactments.—
Where, by any Rajasthan law, a power to issue or make any notificatiosn,
order, scheme, rule, regulation, form or bye-law is conferred. then the expre-
ssions used in the notification, order, scheme, rule, regulation, form or bye-
taw shall, unless there is anything repugnant in the subject or context, have
the same respective meanings as in the Rajasthan law conferring the power.
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23. Power to make or issue to include power to add, to amend, vary oy
rescind orders, etc.—Where, by any Rajasthan law, a power to make or 1ssue
orders, rules, regulations, schemes, forms, bye-laws or notifications 1s con-
ferred, then that power includes a power exercisable in the like manner and
subject to the like sanction and conditions (if any ), to add, to amend, vary
or rescind any orders, rules, regulations, schemes, forms, bye-laws or notifi-
cations so made or 1ssued.

24. Muaking of rules, etc. and issuing of orders between passing and commence-
ment of enactments.—Where, by any Rajasthan law which is not to come into
operation immediately on the passing thereof, a power is conferred to make
rules, regulations or bye-laws or to issue orders with respect to the application
of such law or with respect to the establishment of any court or office or the
“appointment of any judge or officer thereunder or with respect to the person
by whom or the time when or the place where or the manner in which or the
fees for which anything is to be done under such law, then that power may
be exercised at any time after the passing of such law, but rules, regulation,
bye-laws or orders so made or issued shall not take effect till the commence-
ment of such law.

25. Publications of orders, etc. in Rajasthan Gazette to be deemed tc be due
publication.— Where, in any Rajasthan law or in any rule, regulation or bye-
law made thereunder, it is directed that any rule, regulation, bye-law,
notification, order, scheme, form or other matter shall be notified or published,
then such notification or publication shall, unless such law, ruie, regulation
or bye-law otherwise provides, be deemed to be duly made if it is published in
the Rajasthan Gazette.

26. Provisions applicable to making of rules, etc. after previous publication.—
Where, by any Rajasthan law, a power to make rules, regulations or bye-laws
i1s expressed to be given subject to the condition of the rules, regulations or
bye-laws being made after previous publication, then unless such law other-
wise provides, the following provisions shall apply, namely.—

(1) the authority having power to make the rules, regulations or bye-
laws shall, before making them, publish a draft of the proposed
rules, regulations or bye-laws for the information of persons likely
to be affected thereby;

(2) the publication shall be made in such manner as that authority
deems to be sufficient, or, if the condition with respect to previous
publication so requires, 1n such manner as the Government pres-
cribes;
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¢3) there shall be published with the draft a notice specifying a date on
or after which the draft wilf be taken into consideration;

(¢) the authority having power to make the rules, regulations or bye-
laws, and, where the rules, regulations or bye-laws are to be made
with the sanction, approval or concurrence of another authority,
that authority also, shall consider any objection or suggestion which
may be received by the authority having power to make the rules,

regulations or bye-laws from any person with respect to the dratt
before the date so specihed;

(5) the publication in the Rajasthan Gazette of a rule, regulation or
bye-law purporting to have been made in exercise of a power to
make rules, regulations or bye-laws after previous publication

shall be conclusive proof that the rule, regulation or bye-law has
been duly made.

27. Continuation of orders, etc. issued under enactments repealed and re-
enacted.—Where, any enactment is repealed and re-enacted with or without
modifications, then, unless it is otherwise expressly provided any appointment,
notification, order, schenie, rule, regulation, form or bye-law made or issued
and anything duly done or action taken under the repealed enactment shall,
so far as it is not inconsistent with the provisions so re-enacted, continue in
force, and be deemed to have been made or issued and done or taken under
the provisions so re-enacted, unless and until 1t 1s superseded by any appoint-
ment, notification, order, scheme, rule, regulation, form or bye-law made or
issued or anything done or action taken under the provisions so re-enacted,

MISCELLANEOQOUS

28. Recovery of fines.—Sections 63 to 70 of the Indian Penal Code, 1860
( *[Central] Act XLV of 1860) and the provisions of the Code of Criminal
Procedure, 1898 (}Central] Act V of 1898) in relation to the issue and
execution of warrants for the levy of fines shall apply to all fines imposed
under any Rajasthan law or any rule, regulation or bye-law made under any

Raja.than law unless such law, rule, regulation or bye law contains an express
provision to the contrary.

29. Prouision as to offences runishable under two or more enactments.—
Where an act or omission constitutes an offence under two or more enact-
ments, then the ‘v..reder shall be liable to be prosecuted and punished under

il T

“rraiis o

1 Inserted by Section 6 of Rajasthan Act No. of 45 of 1957, published in Rajasthan
Gazette, Extraordinary, Part IV-A, dated 24-12-1957.
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either or any of those enactments, but shall not be liable to be punished
twice for the same offence.

30. Meaning of service by post.—Where any Rajasthan law authorises or
requires any document to be served by post, whether the expression ‘‘serve’
or either of the expressions ‘‘give” or ‘“send” or any other expression is used,
then, unless a different intention appears, the service shall be deemed to be
affected by properly addressing, preparing and posting by registered post a
letter containing the document, and, unless the contrary is proved, to have

been effected at the time at which the letter would be delivered in the ordinary
course of post.

31. Cistation of enactments.—(I) In any Rajasthan law and in any rule,
regulation, bye-law, instrument or document made under, or with reference to,
any such law, any enactment may be cited by reference to the title or
short title (if any) conferred thereon or by reference to the number and year
thereot, and any provision in an enactment may be cited by reference to the
scction or sub-section of ithe enactment in which the provision is contained.

(2) In any Rajasthan law, a4 description or citation of a portion oi
another enactment shall, unless a different intention appears, be construed as
including the word, section or other part mentioned or referred to as forming

the beginning and as forming the end of the portion comprised in the descrip-
tion or citation.

(GENERAL DEFINITIONS

32. Definitions.—(I) Unless there be anything repugnant in the subject
or context or unless the contrary intention appears, the following expressions
shall have the meanings respectively assigned to them hereby, namely:—

(1) ““abet”, with its grammatical variations and cognate expressions

shall have the same meaning as in the Indian Penal Code (*[Centrall
Act XLV of 1860);

2[ (TA) “Abu area” shall mean the territory comprised in the Abu
Road taluka of Banaskantha district in the State of Bombay as it
existed immediately before the first day of November, 1956; }

1. Inserted by section 7 of Rajasthan Act No. 45 of 1957, published in Rajasthan
Gazette, Extraordinary, Part IV-A, dated 24-12-1957.

2. Inserted vide item No. (i) of Part 1 of the Fourth Sehedule c\*‘ ’; . gdsihag Adapta-
tion of Laws (on State and Concurrent Subjects) Order, 1956, published in the Rajasthan
Gazette, Part IV-C, Extraordinary, dated the 1st November, 1956, and subsequently substitu-
ted by section 7 of Rajasthan Act No. 45 of 1957, published in Rajasthan Gazette, Exira-

odinary Part IV-A, dated 24-12-1957.
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(2) “act”, used with reference to an offence or a civil wrong, shall

include a series of acts, and words which refer to acts done extend also to
itlegal omissions;

(3) ““affidavit”, shall include affirmatjon and declaration in the case of
pcrsons by law allowed to affirm or declare instead of swearing;

[ (3A) ““Ajmer area” shall mean the territories of the State of

Ajmer as it existed immediately before the first day of November,
1956;]

(4) ““Barrister” shall mean a barrister of England or Ireland or a
member of the Faculty of Advocates in Scotland:

(7) “Board” or “the Board ” or “the Board of Revenue’” or “the
Revenue Board * shall mean the Board of Revenue for Rajasthan establi-

shed and constituted in accordance (w:th %[any law for the time being in
force |}

(6) “British India’’ shall mean—

(1) as respects the period before the commencement of Part 111
of the Government of India Act, 1935, all territories and places
within His Majesty’s Dominions which were being governed by
His Majesty through the Governor General of India or through

any Governor or officer subordinate to the Governor General of
India, and

(11) as respects any period after such commencement and before
the establishment of the Dominion of India, all territories for the

time being comprised within the Governors’ Provinces and the
Chief Commissioners’ Provinces;

(7) ““Central Act > shall mean an Act of Parliament and shall
include— |

(a) an Act of the Dominion Legislature or of the Indian Legis-

lature passed before the commencement of the Constitution.
and

i ————r

1. Inserted vide item No. (i) of Part I of the Fourth Schadule of the Rajasthan
Adaptation of Laws (on State and Concurrent subjects) Order, 1956, published in the
Rajasthan Gazette, Part IV-C, Extraordinary, dated the 1st November, 1956, and subs-
equently substituted by section 7 of Rajasthan Act No. 4S5 of 1957, published in Rajasthan
Gazette, Extraordinary, Part IV-A, dated 24-12-1957.

2. Substituted by section 7—ibsd.
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(b) an Act made before such commencement by the Governor
General in Council or the Governor General acting in a
legislative capacity;

(6) “Central Government” shall—

(a) in relation to anything done before the commencement of
the Constitution, mean the Governor General or the
Govenor General in Council, as the case may be,

(b) in relation to anything done or to be done after the commen-
cement of the Constitution, mean the President,

and shall include, in relation to functions entrusted under clause (1) of
Article 258 of the Constitution to the Government of a State, the State

Government acting within the scope of the authority given to it under that
clause;

(9) ““Central Legislature’ shall mean—

(1) as respects the period before the establishment of the Dominion
of India;

(a) the Governor General in Council acting in a legislative capacity
under the Government of India Act, 1833 or the Government of
India Act, 1853 or the Indian Councils Acts, 1861 to 1909 or any
of those Acts or the Government of India Act, 1915, or

(b) the Indian Legislature acting under the Government of India Act,
1919 or the Government of India Act, 1935, or

(c) the Federal Legislature acting under the Government of India Act,
1935

as the case may requare;

(i1) as respects the period after such establishment and before the
commencement of the Constitution, the Dominion Legislature; and

(3i1) as respects the period after such commencement, the Parliament.

(10) “Chapter” shall mean a chapter of the enactment in which the
word occurs;

(11) “Chief Controlling Revenue Authority” or * Chief Revenue
Authority” shall mean the Board of Revenue;
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(12) “Collector” shall mean the chief officer in charge of the
revenue administration of a district;

(13) “Commencement’’ used with reference to an enactment, shall
mean the day on which such enactment came or comes into force;

(14) ] x x x ]
(15) “Constitution’ shall mean the Constitution of India;

(16) *“Covenant’ shall mean the Covenant entered into, with the
concurregce and guarantee of the Central Government, by the Rulers
of the Covenanting States of Banswara, Bikaner, Bundi, Dungarpur,
Jaipur, Jaisalmer, Jhalawar, Jodhpur, Kishangarh, Kotah, Mewar,
Partabgarh, Shahpura and Tonk, thereby establishing the State of Rajas-
than, as supplemented by the agreement made with the like concurrence
and guarantee between the Rajpramukh of Rajasthan, Rajpramukh of
the former Matsya State and the Rulers of the Covenanting States of
Alwar, Bharatpur, Dholpur and Karauli for the inclusion in and
integration with the State of Rajasthan of the last mentioned for
Covenanting States, and shall, include, where the contest so requires,

the Covenant establishing the former Rajasthan State or the Covenant
establishing the former Matsya State:

(17) ““Covenanting State’’ shall mean and include any of the Indian
States of Alwar, Banswara, Bharatpur, Bikaner, Bundi, Dholpur,

Durgapur, Jaipur, Jaisalmer, Jhalawar, Jodhpur, Karauli, Kishangarh,
Kotah, Mewar, Partabgarh, Shahpura, Sirohi and Tonk;

(18) *“District”” shall mean and include the territorial limits of a
district in Rajasthan under the administrative charge of a Collector,

formed or deemed to be formed under ?[any law for the time being in
force];

(19) “District Court™ shall mean the principal Civil Court of
original jurisdiction of a district constituted for the purpose, but shall

not include the High Court in the exercise of its ordinary or extraordi-
nary original Civil Jurisdiction;

(20) ““‘District Judge’ shall mean the Judge of a District Court;

1. Omitted vide item 14 of the Schedule —(;f the Rajasthan Act No. 8 of 1962, published
in Rajasthan Rajpatra, Extraordinary, Part IV-A, dated 23-4-1962.

2. Substituted by section 7 of Rajasthan Act No. 45 of 1957 published in Rajasthan
Gazette, Part 1V-A, dated 24-12-1957.
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21) [ x x x ]

(22) “Document” shall include any matter wrilten, expressed,
iscribed or described upon any substance by means of letters, figures,
or marks or by more than one of those means, which is intended to be
used, or which may be used, for the purpose of recording that matter;

(23) “Dominion” or “Dominion of India” shall mean the Domi~ion

of India established by the Indian Independence Act, 1947, of the British
Parliament;

(£4) “Dominion Government” shall mean the Government of the
Dominion of India;

(25) “*Dominion Legislature” shall mean the Legislature of the
Dominion of India acting under the Government of India Act, 1935, as
adoptcd by the Indian (Provisional Constitution) Order 1947;

(20) “‘enactment’ shall mean any law and shall include any provi-
ston contained in any law;

(27) “father”, in the case of any one whose personal law permits
adoption shall include an adoptive father;

(28) “financial year” shall mean the year commeneing on the 1st
day of April and ending on the thirty - {irst day of March next
following;

(29) “former Matsya State” shall mean the United State of Matsya
established by the Covenant entered into by the Rulers of the Covenan-
ting States of Alwar, Bharatpur, Dholpur and Karauli;

(30) “former Rajasthan State >’ shall mean the United State of
Rajasthan established Ry the Covenant entered into by thc Rulers of
the covenanting States of Banswara, Bundi, Dungarpur, Jhalawar,
Kishangarh, Kota, Mewar. Partapgarh, Shahpura and Tonk;

(31) “Gazette” or “Official Gazette’” or “Rajasthan Gazette’ or
“Rajasthan Raj-Patra ” shall mean the Rajasthan Gazette published in

pursuance of *{lany law for the time being in force under the authority
of the State Government];

i - P

1. Omitted vide item No. 14 of the Scﬁedule of the Rajasthan Act No. 8 of 1962,
published 1in Rajasthan Rajpatra, Extraordinary, Part IV-A, dated 23-4-62.

2. Substituted by section 7 of Rajasthan Act No. 45 of 1957, published in Rajasthan
Gazette, Extraordinary, Part IV-A, dated 24-12-1957.
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(32) a thing shall be deemed to be don: in “‘good faith” where it isin
faot done honesily, whether it is done neghgently or not,

(23 *Government” or “the Goverament’’ shall include both the Central

L

Government eanl any Siate Governmoent;

(24 * Government s>cuities” shall mean the securitics of the Central
Gover.menb or «ny Biate Goseraent;

1[1324.4) “Govcrnor’” mezns, as respects the period on or after the lst
day of N vemlxr, (9,5, the Governor of RaJasthan.];

(35) “orowing Cropsﬂr sha'l 1nclude Crops of all sorts attached to the
soil and leaves, flowe:s, and fruits upon, and juice in, trees and shrub-;

(36) “High Court” chail mean the High Court of judicature for Rajas-
than;

(37; <immovable property” shall include land, benefits to arise out of
land and things attached to the earth, or permaaently fasteaed to a.y hing
atbiclhid to the earth, but shall not include standing timber, growin: ciops
or gras:-;

(28) ‘i}'ziaprﬁﬁi':r}m"-nt-” <hal! mean imprisonment of ether de cripticn as
de ned in th= indiasz Penal Code ( 2[Cential] Act XLV of 1860);

(¢9)““‘India’ czhall meain,—

(@) n= vespects ary yeriod 1efore the establishment of the Domi-
picn of In ia., Brt.:h India tog ther with a'l terr:t ries of Indisn Ru ers
th n un. 7 he &LZi_}&iiﬁ)" ot his Maveaty, 1. territiile ui.wus 1he
FUZO & iy .t such an Indian Rulers ard the tribal £IO. 8,

(1) ag reapecis any period after the establishineni of the Dami; ien
«{ Indin 1 d before the commencement of the Constitution, all terri-
tories for tie time b ing included in that Dominon; ¢nd

ey iy ot s s .

T - N AP TS

1. Incerted vide item No., :iii) of Part I of the Fourth Schedule of the Rajasthen Adapta
tion of Taws {¢n Siate eand Concurrent fubjecis ) Order, 1866, publisked in the Rajag

\

tkan Ca.cite, Yeart 1V-C, Exracrdinary, dated the lst November, 1966,

¢, Inseried by sectitn 7 of Rajasihan Act No. 45 ef 1957, published in the Rajasthan

i &

Gazetie, Pari 1V-A, Extracydinary, dated 24-12-19057.
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(c) a3 respects any period after ths commencement of the Constitu-

tion, all te:svitories for the time being comprised in the ferritories of
India.

(40, “Indian State” shall mean any territcry which the Central Govern-
ment recognised :s .uch before the commencement of the Constitution,

whether de:cribei as a State, an Kstate, a Jagir «r othernise, and shall
nansing State;

include every cove

(41) <la v shall mean any law, act, o:dinance, regulition, rule, notifi-
cation, orler, bye-law, schems=, or other instrument having for the time being
the force of law;

(42; «‘Legislative Assombly” or ‘‘State Legislative Assembly” shall mean
the Legislative Assembly formed for Rajasthan in accordance with the Cons-

¢itution,; . ‘

(43) “‘Local anthority’’ shall mean a municipal board, commiites, corpe-
ration or eouncil a dist-ict board, 3[a Zila Parishad, a Panchayat Samit:] a
panchay 1t or othir a.ihority le:aily entitled to or euntrusied by the Govern-
ment w.h the control or management of a municipal or local {fund;

(42) «3Igistrate” shall include every person exercising all or any of the
powers of a la istrate under the Code of Criminal Procedure, 1908 (2[Central]

Act V of 1898);

(45) Y{x X X I

(46) ‘“Month’ chall mean & month reckoned according to the British
calendar;

(47 “movablz property ' shall mean property, of every description, ox-
ospt immmovahle property;

(48) ‘“notif cation” or ¢‘public notificat'on” shsll mean a notification
publishcd under proper auth: rity in the Gazette.

- L PR Er—— — r—rr —r -
T

Watpmr. W ' e B I R e

1. Omitted vide item No. (iv) of Part 1 of the Fourth Schedule of the Rsjasthen
Adaptation of Laws (On itate and Concurrent Subjects} Order, 1956, published in the
Rajasthan Gazette, Part 1V-C, Extraordinary, dated the Ist November, 1956.

2. Inserted by item MNo. (vii} of Section 7 of Rajasthan Act No. 45 of 1987, published
. in the Rajasthan Gazotte, Part IV-A, Extraordinary, dated 2€-12-1957.

3. Inserted by section 3 of Rajasthan Aet No. 87 of 1959, published in the Rajasthan
Gazette, Pari IV-A, Extraordinary, dated g0-0.1859, |
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(49) ““oath” shall include affirmation and declaration in the case
oi persons by law allowed to affirm or declare instead of swearing;

(30) “offence” shall mean any act or omission made punishable by
any law for the time being in force;

(01) “Ordinance” shall mean and include—

(a) as respects any period-before the commencement of the

)

(1) an Ordinance lawfully made and promulgated by the
Ruler or the Government of a Covenanting State;

(11) an Ordinance made and promulgated by the Rajpra-
mukh of the former Rajasthan State in pursuance of
the Covenant;

(1) an Ordinance likewise made and promulgated by the
Rajpramukh of the former Matsya State; and

(iv) an Ordinance likewise made and promulgated by the
Rajpramukh of Rajasthan; and |

1[(b) as respects the period after such commencement, an
Ordinance made and promulgated under and in accordance with
the provisions of the Constitution—

(1) by the Rajpramukh upto the 31st day of October,
1956, or

(11) by the Governor on or after the first day of November
1956;]

(52) “Parliament” shall mean the Parliament of India;

(53) “Part” shall mean a part of the enactment in which the word
OCCurs;

G4 x x x ]
(35) 3 x x x |}
(56) % x x x|

1. Substituted by item No (viii) of sec. 7 of Rajasthan Act No. 45 of 1957, published

in Rajasthan Gazette, Part IV-A, Extraordinary, dated 24-12--1957.

2. Omitted by item No. (ix) of sec, T—sbid.



196

THE RAJASTHAN GENERAL CLAUSES ACT, 1955.

(57) “person” shall include any company or association or body
of individuals, whether incorporated or not;

H(57A) ““pre-reorganisation State of Rajasthan’ shall mean the State
of Rajasthan as it existed in pursuance of the covenant or under the
Constitution before the first day of November, 1956;]

(58) “Prescribed” shall mean prescribed by rules made under an
eanctment;

(59) “Province” shall mean a Presidency or a Province of British
India or of the Dominion of India;

(h0) ““Provincial Act” or “Provincia! Law”’ shall mean an Act or

law duly made by the Legislature or other competent authority of a
Province;

(61) “Provincial Government” shall mean, as respects anything
done before the commencement of the Constitution, the authority or

. <& . .
person authorised at the relevant date to administer executive Govern-
ment in the Province in question; ;

(62) ?[““‘Rajasthan” shall mean—

(1) as respects the period before the fiirst day of November
1956, the pre-reorganisation State of Rajssthan, and

b J

(i) as respects the period on and from the said day, the new
State of Rajasthan as formed by section 10 of the States
Reorganisation Act, 1956 (Central Act 37 of 1956),

but shall not include the former Rajasthan State;

(63) “Rajasthan law” shall include—

(1) as respects the period prior to the 7th day of April, 1949 —

(a) any law made by the Ruler or a competent Legislature

or other competent authority or officer of a covenanting
State, or

(b) an Ordinance made and promulgated by the Rajpra-
mukh of the former Rajasthan State or of the former
Matsya State in pursuance of the Covenant;

T —

1. Inserted by item No. (x) of section 7 of Rajasthan Act No. 45 of 1957, published

in Rajasthan Gazette, Extraordinary, Part IV-A, dated 24-12-1957.

2. Substituted by item No. (xi} of sec, 7—ibid.
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(11) as respects the period on and from the 7th day of April,
1949, and ending with the 17th day of March, 1952—

(a) an Ordinance made and promulgated by the Rajpra-
mukh in pursuance of the Covenant, or

(b) an Act made in the exercise of the power conferred
by article 385 of the Constitution by the Rajpra-
mukh;

(111) as respects the period on and from the 18th day of March,
1952 to the 31st day of October, 1956-—

(a) an Ordinance made and promulgated by the Rajpra-
mukh under article 213, read with article 238, of the
Constitution, or

(b) an Act passed by the State Legislative Assembly and
assented to by the Rajpramukh or the President of India,
as the case may require ; and

(1v) as respects any later period—

(a) an Ordinance made and promulgated under and in
accordance with the provisions of the Constitution by
the Governor, or

(b) an Act passed by the State Legislative Assembly and
assented to by the Governor or the President of India,
as the case may require;

(04) “Rajasthan State Legislature” or “State Legislature’ shall
mean—

(1) as respects the period ending with the 17th day of March,
1952, the Rajpramukh acting under the convenant or under article
335 of the Constitution;

() as from the said day till the 31st day of October, 1956, the
Rajpramukh and the State Legislative Assembly; and

(iii) as respects any later period, the Governor and the State
Legislative Assembly ;}

(65) [*“Rajpramukh *’ shall, as respects any period before the 1st
day of November, 1956, mean the person who is for the time being the
Rajpramukh of Rajasthan;]

1. Substituted vide item No. (v) of Part I of the Fourth Schedule o% the Rajasth.n |

Adaptation of Laws {on State and Concurrent Subjects) Order, 1956, published in the
Rajasthan Gazette, Part IV-C, Extraordinary, dated the 1st November, 1956.
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(67) *‘registered” used with reference to a document shall mean

registered in India under the law for the time being in force for the
registration of document,

(»7) “‘regulation” shall mean a regulation made in exercise of a
power conterred by any enactment and shall include a non-statutory

or other independent regulation having for the time being the force
of law;

‘[(67A) “Revenue  appellate authority ” shall mean the Officer

appointed as such authority under section 20A of the Rajasthan Land
Revenue Act, 1956 (Rajasthan Act 15 of 1956.)]

(06) “rule” shall mean a rule made in exercise of a power conferred

by any enactment and shall include a non-statutory or other independent
rule having for the time being the force of law:

(09) “‘Ruler” in relation to an Indian State shall mean the Prince,
Chief or other person by whom any such Covenant or agreement as 18
referred to in clause (I) of Article 291 of the Constitution was entered
into and who for the time being is recognised by the President as the
Ruler of the State, and includes any person who for the time being is
recognised by the President as the successor of such Ruler;

(70) “‘Schedule” shall mean a Schedule to the enactment in which
the word occurs;

(71) “‘section” shall mean a section of the enactment in which the
word occurs;

(72) “*sign™ with its grammatical variations and cognate expressions
shall with reference to a person who is unable to write his name, include
“mark”, with its grammatical variations and cognate expression-;

(73) “Sirohi” or “Sirohi State” shall mean such territories of the
former Indian State of Sirohi as have not been merged in the State of
Bombay under the States Merger (Bombay) Order, 1950 made by the
Governor General of India in exercise of the power conferrcd by section
290-A of the Government of India Act, 1935, and the administration
whereof, having been delegated to the Government of Rajasthan by
means of notification No. 20/P dated the 24th day of January, 1950,
1ssued by the Central Government in the Ministry of States in exercise
of the power conferred on it by sub-section (2) of section 3 of the

1. Inserted vide item No. 14 of the Schedule of the Rajasthan Act No. 8 of 1962,
published in Rajasthan Gazette, Part IV-A, Extraordinary, dated 23-4-1962.

e
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Extra Provincial Jurisdiction Act, 1947 of the Central legislature and
of all other powers enabling it in that behalf, was taken over and

assumed by the Government of Rajasthan in the afternoon of the 25th
day of January, 1950;

(74) ““Son”’, in the case of any one whose personal law permits
adoption, shall include an adopted son;

' (74A) “State’’, used with reference to Rajasthan, shall mean the

new State of Rajasthan as formed by section 10 of the States Reorgani-
sation Act, 1956 (Central Act 37 of 1956);] |

2[(75) ““State Government”” shall mean, in relation to anything done
or to be done,—

(1) on and from the commencement of the Constitution until
the first day of November, 1956, the Rajpramukh; and

() on and from the first day of November, 1956 the
Governor;]

(76) “State grant’” shall mean a grant of land or of any interest
therein made by the Ruler or the Government of a covenanting State
or recognised as having been so made, and shall include every such
grant by whatsoever name designated;

(77) ““State grantee™ shall mean the holder for the time being of
a State grant;

(78) *‘sub-section 7’ shall mean a sub-section of the section in which
the word occurs;:

S[(78A) ““Sunel area” shall mean the territory comprised in the
dunel tappa of Bhanpura tehsil of Mandsaur district in the State of
Madhyva Bharat as it existed immediately before the first day of
November, 1956;]

(79) ““swear’” with its grammatical variations and cognate express-
ions shall include affirming and declaring in the case of persons by law
allovwed to affirm or declare instead of swearing;

1. Inserted by itemn No. (xii) of section 7 of Rajasthan Act No. 45 of 1957, published

in Rajasthan Gazette, Extraordinary, Part IV-A, dated 24-12-1957.

2. Substituted by item No, (xiit) of sec. 7—ibid.
3. Inserted vide item No, (vii) of Part I of the Fourth Schedule of the Rajasthan

Adaptation of Laws (on State and Concurrent Subjects) Order, 1956, published in Rajasthan
Gazette, Part IV-C, Extraordinary, dated 1-11-1956 and subsequently substifuted by item

(xiv) of sectiom 7 of Rajasthan Act No. 45 of 1957 published in Rajasthan Gazette Extra-
ordinary, Part IV-A, dated 24-12-1957.
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(8 0) “Thikana” shall mean a State grant recognised as a Thikana;
(G1) [ x x ]

(82) *‘vessel” shall include any boat or other description of vessel
used in navigation ;

(83) “will” shall include a codicil and every writing making a
voluntary posthumous disposition of property;

(84) ““expressions” referring to “‘writing” shall be tonstrued as
including references to painting, lithography, photography, engraving,
printing and other modes of representing or reproducing words in a
visible form;

(85) “‘year” shall mean a year reckoned according to the British
calendar.

(2) In the laws of each covenanting State for the time being in force,
any reference to the Ruler or the Government thereof shall, as from the
date on which the Rajpramukh has taken over the administration of
such State, be construed as a reference to the Rajpramukh or, as the
case may be, to the Government of Rajasthan :

2{Provided that such reference to the Ruler or Government of a
covenanting State shall be construed as from the first day of November
1956, as a reference respectively to the Governor or the State
Government,]

1. OI-niEf’d by itemn No. (xv) of section 7 of Rajasthan Act I:Ioh.ih 45 of 19374-1;%]{5_“;_;_._
in Rajasthan Gazette Extraordinary, Part IV-A, dated 24-12-1957.

2. Added vide section 7 (b) of Rajasthan Act No. 45 of 1957—sbsd.




